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Date of order: 16-8-1996 

CP No. 91/1995 (OA No. 157/95) 

•• J?etitioner 

Versus 

• • Res .POnients 

Mr. Atul Joshi, Brief-holdfer fgr 

Mr. P.~tJ:a11a, Counsel for the petitioner 

Mr. Minish Bhandari, counsel for the resporrlents 

CORAM: 

Hon'ble Mr. O.P.Sharma, Administrative Member 

Hon' ble fi'Jt"-. Ratan Prakash, Judicial Member 

ORDER 

In this Contempt aetit!on the pstiti~ner Shri 

BishCln Ir3l has prayed that the res,P()n1ent~ should he 

asked to explain why they should r101; be punished for 

contempt of co1Jrt for not impl·~_mentin9 t,he. interim 

direction of the Tribunal given on 20-4-1995 in 

()A No. 157/95. 

2. Mr. Atul Joshi, Brief-holder for Mr. P.v.ca11a, 

counsel for the ~titioner states that the directions 

of the Tribunal have since been complied With 3nd 

therefore, the: Contempt Petition has become infruct•Jous •. 

It is accordingly dismissed as having became infr,.lct•Jous. 

Notices issued are dis charged • 

. ~0v~ 
(Ratan Prakash) 

Judicial Member Administrative Member 


